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URIGINAL APPLICATION NO. 368 OF 2024

:lli‘

IN THE MATTER OF:

Mohit Singh

Versus
Ministry of Environment, Forest and Climate
Change Through the Secretary & Ors ...-RESP-E)(;{#C.!_;’:?F:?’E(?)%; ]5‘

AFFIDAVIT OF DISTRICT MAGISTRATE SIDDHARTHNAGAR
IN
COMPLIANCE OF ORDER DATED 01.10.2024 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent No.6 Herein states as under

MOST RESPECTFULLY SHOWETH:

I, Dr. Rajaganapathy R 39 aged about years, S/o Sri
Ramasamy presently posted as District Magistrate District
Siddharthnagar, Uttar Pradesh, the deponent, do hereby solemnly

state and affirm as under: -

That I am above mentioned authorized officer of the answering
Respondent and is duly competent to file the present affidavit.

That the Deponent is well conversant with the facts and the

\

i



circumstance of the instant case and is competent to swear

this affidavit.

1. That the Deponent has read and understood the contents
of the present affidavit. The averments made in the
Original Application which are not specifically admitted
hereunder must be considered to have been denied by the

Deponent

2. That the deponent is posted as Distr
Siddharthnagar since 06 June, 2024.

o,

3. That this Hon’ble Tribunal in vide order dated 01.10.2024

was pleased to pass the following directions:

“Mr. Ankit Verma, learned Counsel for the State of
UP submits that he will obtain instructions on
behalf of Respondents No. 2, 5 and 6 and file the
response within four weeks.” A copy of order dated
01.10.2024 passed by this Hon’ble Tribunal is annexed
herewith and marked as Annexure R-1

4. That this Hon’ble Tribunal further directed the deponent to
ensure that no in stream mining in the area concerned
takes place and also that Respondent No. 7 carries out the
sand mining activity strictly in accordance with the EC

issued to it.

5. That the present affidavit is being filed in respectful
compliance of the order dated 01.10.2024 passed by this

Hon’ble Tribunal.
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6. That in the present Original Application, the applicant has
alleged that the Respondent No. 7 is illegally carrying out
the sand mining and that the advisement was issued for
GATA no. 259 Ga, 258 Ga and 258 Kha but the
environmental clearance was issued to Project Proponent
for the geo coordinates different from the one mentioned
in the advertisement and on that basis the pl’O]eCt
proponent had carried out illegal mining fo/:t(

7. That the Geology and Mining Department

Uttar Pradesh issued a Go No

of the river bed by way of e-tender cum e-auction,
pursuant to which an advertisement dated 20.06.2021
was issued for settling the area at Gata No. 259Ga, 258Ga
and 258 Kha situated in Village Chivarahiya, Tehsil
Naugarh, District Siddharthnagar.

8. That the Respondent No.7 who participated in e-tender
cum e-auction was declared as the highest bidder and
Letter of Intent (LOI) dated 17.08.2021 was issued in his
favour. Thereafter Environment Clearance dated
14.12.2021 was issued by SEIAA, UP after which the

mining operations commenced.

9. That in respectful compliance of the order dated
01.10.2024 passed by this Hon'ble Tribunal, the office of
deponent (mining department) issued an office order 307/
Khanan Sahayak/2024-2025 dated 08.10.2024 directing
the Respondent No.7 to ensure strict compliance of the
directions passed by this Hon’ble Tribunal and ensure that

the mining operations are carried out as per the EC

el
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conditions. A copy of letter dated 08.10.2024 is annexed

herewith and marked as Annexure-2

10. That further, the deponent issued an office order vide
letter number 319/Khanan Sahayak/Sa Balu/2024-2025
dated 21.10.2024 and constituted a joint inspection
committee comprising of Sub Divisional Magistrate
Naugarh  Siddharthnagar,  Deputy @ﬁi@fﬂcer
Siddharthnagar and Mines Inspector Sid@arthAigyar.ghe
aforesaid committee was directed tofdnspat:
Numbers 259 Ga , 258 Ga and 25 ol

submit inspection report within a peri pf orfe weeFQ,
copy of letter dated 21.10.2024 issued by Eh@ﬁdﬂéh

e

annexed herewith and marked as Annexure R-3

11. That the joint inspection committee inspected the
aforesaid Gata numbers on 06.11.2024. It has informed
that Respondent No.7 was granted mining lease for
ordinary sand for a period of five years (03.01.2022-
02.01.2027). During the inspection it was observed that
the mining operations were being carried out by the lease
holder within the demarcated area and no in stream
mining was being conducted. Further mining activity was
being carried out in accordance with the EC conditions. A
copy of joint inspection committee report dated
06.11.2024 is annexed herewith and marked as

Annexure R-4

12. That the District Survey Report of District
Siddharthnagar was approved by DEIAA on 27.1rz.2017.
An amendment was made in the existing DSR on
19.11.2020 pursuant to the letter of approval received
from the Directorate of Geology and Mining.

N

-
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13. That it is submitted that in an identical matter
(pertaining to same Respondent) titled as Satish v/s Ministry
of Environment Forests Climate Change and Ors (OA No.
591/2023) this Hon’ble Tribunal vide order dated
16.08.2024 directed the SEIAA UP to find out and disclose if
any mining on the basis of the EC dated 14.12.2021 was
done by (Respondent No.7) till 16.10.2023 in the argapyvhich
was not mentioned in the advertisement datJQ 06.2024F -

o [5
g8 > |
phe .
L] \gu u K

is annexed herewith and marked as Annexur Q;S,:-" .
o

D kN
“of OV
14. That it is respectfully submitted that as per the official
records and inspection reports, Respondent No.7 has carried
out mining operations in the same Gata Nos. having same

geo co ordinates which were advertised.

15. That it is pertinent to mention that Respondent No. 7
vide his letter dated 20.12.2024 made a request for
surrendering the mining lease as per the Rule 30 of the UP
Minor Mineral Concession Rules (2021), which was accepted
by the deponent vide his order dated 02.01.2025. The said
mining lease subsequently stood cancelled. A copy of order
dated 02.01.2025 issued by the deponent is annexed

herewith and marked as Annexure R-6.

16. That in the interest of justice the instant affidavit may
be taken on record by this Hon’ble Tribunal.

DEPONENT

Verification
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I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no
part of it is false and nothing material has been concealed
there from.

On this  day of , 2025.

" DEPONENT

mmwm’w‘ [ ersy . ——

Before Mo By..Dr. L Qbﬁ,&lﬂ#.@__

So.shy_ £omaCanid’ b s idsii
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IN THE MATTER OF:
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN

ORIGINAL APPLICATION NO. 368 OF 2024

Mohit Singh

Ministry of Environment, Forest and Climate

L

Versus

-

Change Through the Secretary & Ors l(egaonél-é?it(s).\
NG} 'Or'()\\‘b

AFFIDAVIT

Dr. Rajaganapathy R S/o Sri Ramasamy aged about 39

years presently posted as District Magistrate

Siddharthnagar, Uttar Pradesh, do hereby solemnly affirm

and declare as under-

1.

That I am fully acquainted with the facts and
circumstances and records of the case and thus

competent to swear the present affidavit.

_That the contents of the accompanying reply have been

prepared under my instructions and have been
understood by me and I declare the same to be true and

correct to my knowledge of facts and law.

. The contents as stated above are true and correct to my

knowledge and belief.

Verification W

®

u‘r-’
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It is verified at on that the contents of the
present application are true and correct and nothing has
been concealed therefrom.

DEPONENT

SUERTSLY ML

ot R awo g v
i ke H_mf__fandff
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Item No. 19 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 368/2024
(I.LA. Nos. 216/2024, 158/2024 & 157/2024)
Mohit Singh Applicant
Versus
Ministry of Environment, Forest and
Climate Change through the Secretary & Ors.
Date of hearing: 01.10.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVA
HON’BLE MR. JUSTICE ARUN KUMAR TY.
HON’BLE DR. A. SENTHIL VEL, EXPERT M
HON’BLE DR. AFROZ AHMAD, EXPERT ME

Applicant: Mr. Tanay Tewari & Mr. Amjit Magbool, Advs.

Respondents: Mr. Narender Pal Singh, Adv. for MoEF & CC
Mr. Ankit Verma, Adv. for the State of UP

ORDER

1. In this original application, the applicant has raised the grievance
that Respondent No. 7 is carrying out illegal sand mining in an area not

covered by Environmental Clearance (EC) and also doing instream

mining.

2 Counsel for the Applicant has referred to the photographs enclosed

along with 1A No. 216/2024 to show that the instream mining is being

undertaken by Respondent No. 7.

3. Inspite of the service of notice, no one is present for Respondent
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2 Mr. Ankit Verma, learned Counsel for the State of UP submits that

he will obtain instructions on behalf of Respondents No. 2, 5 and 6 and

file the response within four weeks.

5. In the meanwhile, Respondent No. 6, District Magistrate,
Siddharthnagar and Respondent No. 5, Director, Geology and Mining are
directed to ensure that no instream mining in the area concerned takes

place and also that Respondent No. 7 carries out the sand mtﬁf
A el
. o7

strictly in accordance to the EC issued to it. ‘\%

6. List on 29.01.2025.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

October 1, 2024

Original Application No. 368/2024

(I.LA. Nos. 216/2024, 158/2024 & 157/2024)
dv..
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ltem No. 13 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 591 /2023
(IA No 745/2023, 1A No 744/2023)

Satish Applicant

Versus

Ministry of Environment Forest
and Climate Change & Ors. Respondent(s)

Date of hearing: 16.08.2024
HATRPERSON

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAV C

HON'BLE MR. JUSTICE ARUN KUMAR TYAGL

HON’BLE DR. A. SENTHIL VEL, EXPERT MEWEER e
Amicus Curiae: Mr. Rahul Khurana, Adv. (Amicus Curiae) - Ny \ 2 1:
Respondent: Ms. Priyanka Swami, Adv. for SEIAA, UP ) v at ":‘“.-
Mr. Purushottam Sharma Tripathi & Mr. Prakhar Singh, Advs. for S .;/
MoEF & CC (Through VC] PR
S
| o

ORDER

1. In this original application, Applicant had raised the plea that the

area of 2.32 hectarc was declared by the District Magistrate for the

purpose of mining Jease without carrying out the spot inspection and that

the geo-coordinates mentioned in the advertisement dated 20.06.2021

were different from the one mentioned in the mining plan and

Environmental Clearance (EC) dated 14.12.2021. The SEIAA, UP -
Respondent No. 3 has filed the reply dated 01.05.2024 taking the stand
that the geo-coordinates mentioned in the earlier EC were incorrect by
mistake and, therefore, the amendment in EC on 20.02.2024 has been

issued mentioning the correct geo-coordinates.

2 Learned Counsel for Respondent No. 3 referring to paragraph 9 of
the reply of SEIAA has submitted that in the meeting of the SEAC dated
16.10.2023, the EC dated 14.12.2021 was put in abeyance. Respondent

1
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No. 3 is directed to find out and disclose if any mining on the basis of the
EC dated 14.12.2021 was done till 16.10.2023 in the area which was not
mentioned in the advertisement dated 20.06.2021 and are not part of the
amendment dated 20.02.2024. Let the further report in the form of
affidavit be filed by Respondent No. 3 within four weeks. Respondent No.

3 will also disclose the details of EC identification and the details of the

d in the of

area which was mentioned in the lease deed execute

Respondent No. 7.

3 List on 29.11.2024.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 16, 2024

Original Application No. 591/2023
(IA No 745/2023, IA No 744/2023)
DV
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